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ORDER
CP No.13s3/ I&BP/NCLT/MB/MAH/2017

On the submission made bv the Corporate Debtor Counsel sa\,ing this petiti{)n

is not maintainable, the Petitioner Counsel has stated that he has not argued anv of the

points on the maintainabilitv or on anv other aspecL thereforq we herebY hold th.rt no

occasion has arisen to the Petitioner to deal rvith the maintainability point because tlre

Petitioner has withdrawn this Companv petition with Iibertv to proceed in accordance

u'ith the lah,.

V. NALLASENAPATHY
Member (Iechnical)

B.S,V. KUNIAR
Member (Judicial)
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